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For the respondents:Mrs.K.Banerjee,counsel. 

Heard on: 27-02-98. 

ORDER 

SN.Ml1ick ,VC. 

We have heard, the ld.counsel appearing for the 

petitioner in the Original Applicatiofi and the ld0 cewisel 

appearing for the present applicant. In the Original Applicatio 

there is no prayer challenging or relating to the promotion 

of the present applicant sought to be impleaded. Mr.Dutta, 

ld.ceunsel appearing for the petitioner in the Original 

Application, has submitted that in his Original Application, 

he has net challenged the promotion of the present applicant 

and as such, he can never be treated as a ncessary or a 

proper party to the Original Application. We accept the 

'contention of Mr.Dutta. 

In view of the materials .n record and after gakxg 

hearing the submissions of the ld.counsel appearing for both 

the parties, we reject this Misc.Application. No order as 

to casts. 

(S.Dasgupta) . 	 ( .N.Mellick) 
Member(A) 	 . VjceChajj, 


